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Mohar Sinah Nirala 	 •.... ADolicarit 

-versus-- 

Director General. CSIR & Anr, 	 . .. - ResDondonts 

o R D E R ( By Circulation 

Hon'ble Shri V..k.Ma.iotra.. Member (A) 

Through this aolication, review of order dated 

14.8.2003 rendered in OA No..61/2003 has been sought. As 

none had aoeared on behalf of rewondents in the OA at 

the time of final hearini on 14.8,2003, we had oroceeded 

to disDose of the OA after hearina the learned counsel of 

aoolicant in the OA and considerinq the material on 

record. 	No error aoDarent has been oointed out in the 

review aoolication. Conclusions in the order in cuestion 

4 
were reached after taking into account all the 

contentions raised by the learned counsel of alicant.. 

This aoolication is merely an attemot to re-argue the 

case which is not within the scooe and ambit of review. 

2. The review aoolication is accordincdv 

dismissed, in circulation. 

C Kulio Sinq ) 
	

V. K. Maotra 
Member (3) 
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